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Shri S.K. Slnoh the counsel For the appllcant.

Heard learned counsel for the appllCdnt on the

'thUectlon of ddm1531on. 4dmit. Issuse notlcas upon the

respondents asklnq t hem to show cause as to why theybﬂéﬂ

'reller souoht for in thls appllcatlon should not
be granted within 42 days from the date of receipt

of this order and the copy of the application.

2-\?89ﬂfdi”9 stay, issue ndtice upon the respondents

. asking them to show cause as toAuhy'thé‘stay as prayed

for should not be.grantad within 7 days Fron.the

receipt‘of this order. Interim stay is réfused at

\ this day stage as prayed fdr. The matter will come

up on 23.10.96 for hearing on stay,

| (D. Purkayastha)
/ L A‘Mﬂmr(J)
Heard Shr1 S.K.Singh, counsel for the
applicants. He submits that the matter can be '

decided at the admlssion stage. itself 81nce question

of law relating to promotion matter involved in this

case, Cm the basis of the facts and submiSS1ons made’

by the learned Advacate for the applicants I find

M ;
the case ‘decidedfen‘meritS‘ ~

¢
admitted

") The case T
' The case may be decided on merit if

on 16, lO 96

the respondents file Counter during the date fixed

-

Ep—,



2, -

in stead of granting stay as prayed for.

Accordingly I fix the case for final hearigg '

~on 13.11.96. In the meantime the respondents

shall file a COuntef, if any, and on receipt

of the Counter the applicants shall be at

. liberty to file a Rejoinder, if any, within

‘this time. Issue notice to the respondents |

nos, 1 to 3 and the.reSpohdents nos. 4 to 24 |
through the Chief General Manager under whém
they are working. Applicants are directed éo

take steps accordingly within three days from

_tdday for serving the notice on the respondents,

‘o
\ .

(‘D, Purkayastha )

Menber (J)
- 3./ 13.11.96. List it on 24.12.96 for hearimy
' ST .o ‘5
%M&Jﬂkﬁ“vdzyﬁ&ﬂi ‘ ) N AN
‘ah 4 ; ,tﬁyxv, : \\A
\K«d5f%105)*\L&M
‘a,qA,y%BS/ , - (V.N. Mehrotra)
" @QC’ . \r‘\K% A , . ) '
W \ALQgﬁ¢Q<<\ Vice~-chairman
.4‘ .
24,12,96 None @eppears for the parties,
o . - Written statement has not oceen filed so far

in this case. Respondents to fileOweritten
statement within four weeks., Rejoindér,if any,
‘to oe filed within tuo weeks thersafter.

List this case sefore the Registrar for 3

completion of record on 13,2.97.\\\}\J//T
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_ (V.n. Mehrotra)
Memoer (A) -

Vice-Ehairman]
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None for the parties. On perusal of the

record it appears that the notices were ¥S88BkIX
received by t.fae office of the C.G.M.,Tele'com, Patng

on behdlf of the private respondents no.4 to 24, |
Notices on behdlf of the respondents no.1 to 3 were
served th.rough Sr., Standing Counsel., A vakalatndma
Sppedrs to hdve been biled on behalf of the resP,endents
no.9,10,11,13,18,19,21,23 a8nd 24, W/shs not been
filed on behdalf of any of the respopdents. Put up

on 12.3.1997 for W/s.

( S.P.Sinha )
Dy.Registrar I/c

 The learned counsel for the applicant Shri

M. K.Amb2stha is present. None for the respondents,
No W/s has yet been filed, Put up on 2 for
‘filing W/s,

( S.P.sinha )
Dy.Registrar I/c

The learned counuel for the applicant is ‘ |

present. None for the respondents W/s has not

been filed so far, Put up on 26.5.1997 ﬁor f:i.lii—gO
W/s as a last chance. ;

N 1

-

) .Sinha )
DydRegistrar I/c R

None for the ¥pXXXX parties. No W/s has yet been
filed though sufficient time was given therefore, In the |

c1rcumStances, let it be 1l ted before t le _.Eench
for direction on 4.7,1997, i w

( S.P.Sinha )
Dy.Registrar 14



9/04.07,97  Shri o.K.bingh, counsel for the applicant,
o W/s has peen f ilea so far. Four weeks-

.

. time amt no more is allowed for filing Wys, Rejoinaer -
may be filal within twoy weeks thereafter, :
ve List on 21,08,1997 for airection.

r\{)\b 2
AV N.Mehrotra)

SKJI . _ : vice-Cha irman

105/ 21.8.97. W/S not filed so far. Four weeks further time is

allowed for the same. Rejoinder'may be filed within tuo

o © weeks thereafter. List it on 21.10.97 for difai&fon.

I C e W

' . : ) ) K ]‘
/QBs/ L : (VeN. Mehrotra)

: o Vice-chairman

::11/21.10.97 ' “/s has not been tiled so rar .Four waeks

further time is sllowed for the same. R-JOlnder, if
et 1 any, may be filed within two weeks thereafter.
B . List on 30.12,1997 for direction.
: . v (V:N.Mehrétra)
| R o V1ce_Cha1rmanj
:

f ‘ Four weeks further time is alloued for the same.

R6301nder, if any, may be filed within two weeks
‘thersafter. List it on 7.5, 99 for diresction.

'
i

MEMBER (3) MEMBER (A)

»
CoN

o

i
"
o
'ig N
A

12./ 16.2.99. None for the parties. W/S not filed so Fdr. L

./cas/ (LAKSHNJK/JHA)' - (L &fﬁfréggiégé//f
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13./ 7.5.99, Shri S.K. Singh, ihe'coﬁnselAfor the applicant.

Shri S«C+ Jha, the learned counsel for the
respondents submits that in spite of reminders to the

cancerned Department, the comments has not been made

available to him, That being as such, the matter be listed

for ex-parte hearing on 9,8.99,

2. Let a Copy of this order be sent .to the, concerned

De artment:

} . A
/CBS/ (L. HMINGTTANA) - (S. NARAYAN)
o MEMBER (A) . ' VICE=CHATRMA

ﬂ14/09,08-99 For want of time,hearing is ad journed to

24,09,1999, :fgjzzj;,/?
(LiHmingliana) (s.Narayan)
Member(a) . . Vice-Chaiman

SKI . -

" 15./ 24.9.99.

-

For want of time, hearing is adjourned to 3,11.99,

l g€

" (L. HMINGTI ANA) o (s. NARAYAN)
MEMBER (A) VICE=-CHAIRM AN

 Jces/

16./ 3.11.99% |

TR ' For'wany' of time, list it on 27.12.99 for hearing.

. 2 AY AN
1 . (L{ HMINGLIANA) (s. NS:?EQAL
- [ces/ MEMBER (A) | VICE=C
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17./ 27.12.99. | T

$ince D.B. is not availabls today, hearins is

) édj@urﬂatﬂ t@ 4 02 .2000.’

C(L._HPING LIANA3

B
/eas/ MEMBER (A)
’ ¢
- .
17/4.2.2000 None for thé parties. |
' List it for hearing on 15,3.2000 .
’ /7 . N _
- - X N/ i ‘ J_\ k—"d
AKT (L.JHA) , (L.R.K.PRASAD)
BEMBER(T) - MEMBER(A)
-18/15.3.2000 Sh. S.K;Sirigh.- counsel for the applicant,
. 4

None for the respandents.
List it fer hearlng on 25 4 2000

&\/

. = AL
AKT (L JH2) (L.R.K.PRASAD)

MEMBER(J) L , MEMBER(A)

19/25.4.2000 None for the applicant, . o
~ Sh. H 2. Slngh ASC, for the respondents. -
‘List it for hearing on 29,5,2000 .

!" .
/

L HMING IANA) (L JJHA)
MEMBER(A) MELBER/

AKJI
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) 20/29+5.2000 None for:the applicant

Norne for the Pvt. T

\E Sh. H.P-Singh:
~ sh. Singh states

back as on 14 .5.97.

is not availa

W; i to trace
ﬁ time, t he counsel for the # respogdqnt'is requested to
£ile photocopy of the Ws. List it for hearing on
21.7.2000 : |
| i NN
AN v
AKJ (L .HMINGLIANA (mJva)
MEMBER(AJ MEMBER(J)

For wan

(& K.Erasad)/M(R) -

21/21.07.2000 :

ekj

o

List on 17 . 10.

G“R.K.Prasad)
S M@a)

" Due to édvocéteé"sﬁ

/17.10,200C
adjourned to 22,11, 2000.

skj

espondent.
asc, for th% respondents.

However ,the WS
ple on the record.

out the WS and place it o

t oﬁltime,'tbe hearing

2000 for hear ing.

that WS was filed as fa
fice is directed
In the mean

The of
n record.

iiS.aajqurnei'

(8. Narayan),/ Ve,
, L

|
1

f

S

‘(5 .Narayan)
v".aci“

{
rike, the case is, )

1 )
4 < ‘

( Lakshman Jha )

Hmingliana )
MBS, Member (A) Member (J)
24/22.11,2000 : For want of b8, the hearing is adjourned to
| 18,12,2000. g

AY

f"/(f:i(-masad ) /M(a)
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27/20.04,2001

: 0 A - 497/@6 . i ;. ’ I3 - | . -

| 25./ 18.12.2000.

I

‘For want of time; hearing is adjourned to 23.2.2001.

- /cels/ (LoR.K. PRASAD)/M(A: (5. NARAYAN)/V.C.
‘ e L.
26423, 2. 2001 None for the partjes, '
As a last chance, list it for hearing-‘ -
on204200l | S
MES,. ' |

( LiHminglisns ) /M(a) (L. Jha )m(g)

On the request made by the learned counsel

for the applicant, list it for hearing

on 06,07,2001,

L RK/ (L. EMINGLIANA)/M(A) (L~'Jd§§;M(Jl:u
o
For want fof‘ D.B.. list it on

28/6.7 .2001

v17 -8.2001 for hearit;g. - ‘ '

( L.R.K. Prasad )/M(A)‘

SKS
J

2&/17 08 2001 ; None for the parties.

‘The matter is of.the year.1996. By looking
into the recor.d ‘it .transpires that even on previous '/
occas:.ons the applicant's s;Lde had not cared to appear\

' EPerhaps, in such circumstance the applicant has_los’
interest in pursuing the matter, However, by wayOf
last Chance, the matter is adjourned to 07. 09.2(01
for hearlng. If the applicant falls to appear

e oo Ocontd/l' :




- .

skj

on the pext date, necessaryf) orders in that .lighii shall

be. passed o

hearing,

(mjx/.ﬁ/m (A)

30/07,09.2001 :

“today, Mr. H.P.Singh, ASC for the respondents is

present,

at the last occasion i.e., on 17,08.,2001., Imthat
light, also keeping in mind that even today none
appears on behalf of the applicants,
stands dismissed for default.

P/éé—-/

(L.R,KePrasad)/M(a)

let this matter be listed on 07.09,2001 for

\

0.A.No.497/95 .

(B.N.Singh Neelam)NV .C,

No-one appears for the applicants even

Perused the order so passed by this Bench

\Exe matter

)

(B.N.Singh Neelam)/v .AC, .’J




